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(Arising out of SLP (C) No. 5502/2014)

PAVAN KUVMAR AGGARWAL APPELLAN

T
VERSUS

STATE OF PUNJAB & ORS. RESPONDE

NTS
JUDGMENT

KURI AN, J.

1. Leave granted.

2. It is not in dispute that though an award was passed in

respect of t he | and bel ongi ng to t he appel | an
t, t he

appel | ant has not been di spossessed and he
nce t he

appel | ant is entitled for t he protection under

Secti on

24(2) of the Right to Fair Conpensation and Transparency

in Land Acquisition, Rehabilitation and Resettl enment Act,

2013. In fact, we find that in respect of the sane very

acquisition Notification in a situation wh
ere t he

possession is still retained by the owner, this C
ourt by
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Judgment dated 22.01.2015 in C A No.7424 of 2013 titled

Karnail Kaur & Ors. Vs. State of Punjab & Ors. reported in



2015 (3) SCC 206 has quashed the Notification, therefore,
this appeal is allowed. Proceedi ngs for acquisition in
respect of the |and belonging to the appellant covered by

this appeal stand quashed.

.................... J.
[ ROHI NTON FALI NARI MAN

NEW DELHI ;
APRIL 11, 2016
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| TEM NO. 2 COURT NO. 10 SECTI ON | VB

SUPREMECOURTOFI NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (C No(s). 5502/2014
(Arising out of inmpugned final judgnment and order dated 19/04/2011
in CAWP No. 40/2004 passed by the H gh Court of Punjab & Haryana at
Chandi gar h)

PAWAN KUMAR AGGARWAL Petitioner(s)

VERSUS

STATE OF PUNJAB & ORS Respondent ( s)
(with appln for c/delay in filing SLP and appln. US 24(2) of R ght
to Fair Conpensation and interimrelief and office report)

W TH

SLP(C) No. 24365/2014

(Wth appln.(s) for exenption fromfiling OT. and appln.(s) for
permi ssion to file additional docunments and appln.(s) for
directions and InterimRelief and Ofice Report)

Date : 11/04/2016 These petitions were called on for hearing today.

CORAM :

HON BLE MR JUSTI CE KURI AN JOSEPH

HON BLE MR, JUSTI CE ROHI NTON FALI NARI MAN
For Petitioner(s) Vi bhuti Sushant Gupta, Adv.
Mohit Jaggi, Adv.
Kai | ash Chand, Adv.

Manoj Swarup, Adv.
Akshat GCoel , Adv.
Dushyant Tiwari, Adv.
For Respondent (s) Sanchar Anand, AAG
Apoorv Singhal, Adv.
Anant K. Vatsya, Adv.
Devendra Si ngh, Adv.
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C. K Sucharita, Adv.



UPON hearing the counsel the Court made the follow ng

ORDER
C. A No. 3789 of 2016 @SLP (C) No. 5502/2014
Del ay condoned.
Leave granted.
The appeal is al | owed in terns of
non-reportabl e judgnent.

SLP ( © No. 24365/2014

The petitioner has prayed for short time to file
rejoinder affidavit.
In view of the above, post after two weeks.

(Raj ni Mukhi) (Renu Di wan)
SR P. A COURT MASTER

(Si gned non-reportabl e judgnment is placed on the file)

si gned



